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BEFORE THE HON'BLE NATIONAL GREEN 
TRIBUNAL EASTERN ZONE 

BENCH KOLKATA 

ORIGINAL APPLICATION No. 73/2025/EZ 
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Mantu Da Applicant 
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B ~ FO l F TH E TIONAL (;IU,l(N THI BUNAL 
◄ STER ZONF, B l◄j NCII I OLl"ATA 

ORI ,I TIONNo. 73/ 0 5/1!.JZ 

• hntu Das J\1 I Ii ·a, L 

-Versus 

Swt , 1f )d ish ' Ors. R r nd nl( ) 

FFTDA VIT FILED BY THE COLLECTOR & 
I DISTRICT MAGISTRATE, JAJPUR IN 

,, 
, / 

COMPLIANCE TO ORDER DATED 15.07.2025 

T . . •. I, Amb r Kumar Kar, aged about 58 years, S/o. 
--~-wl~ ... 

Kulamani Kar, at present working as Collector & 

District Magistrate, Jajpur, At/P.O. - Jajpur, Dist.­

Jajpur, Pin- 755001 , Odisha, do hereby solemnly 

affinn and state as follows:-

I. That, I have been aITayed as Respondent No. 5 

m the aforesaid Original Application. I have gone 

through the copy of the Original Application as well as 

the annexures appended thereto and have understood 

the contents thereof. I am well acquain ted with the 

fac ts of th case to swear this affidavit in ffici al 

capacity. 

2. hat, i t i resp tfulJy ubmitt d ti al r r rring t 

th aft1d· vi t dat d I 0.07 .202 fi l d 1 h If of th· 

Respond nt . 03, nlral Gr II W L r B ar I 

'GWBJ r garding the wat r JU lily in ~ ukind 

Vall , fajp ur, thl: pres nl d p n nt id r I r Int d Byo 

Not ry , n 
Govt. 

R .N 
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l _- ........... r/w xi r I t -- i .... 1.0 .... 0 ... nl 14.11 ..... (L .. 5 

f th i , 1--b n b le " rn rt had b 11 d i r l -· d t Ii I ·1 ITi h vi l 

,,·ith r .... ·1rd t ) impl 111 ntali ll 1r r ' 11 11 'ndati 17 

rt f th ntral r und Water Board 

B . 

1 hat, it i mo t humbly ubmitt d here that the 

ti n and r commendations suggested in the 

affida it dated 10.07.2025 filed by the Central Ground 

Water Board (CGWB) at Point No. 5(1 ), 5(2), 5(5), 

5(6) and 5(7) will be mandatorily complied_ to ensure 

the sustained safety of the water supplied to the 

inhabitants. 

4. That, this is to further humbly submit here that 

basing on the recommendation at Point No. 5(3) and 

5( 4) of the said affidavit,the Superintending Engineer, 

Rural Water Supply & Sanitation (RWSS) Division, 

Jajpur has unde1taken the following time-bound 

actions: 

I. Provision of Safe Drinking Water: A M ga 

Piped Water Supply Project is now full 

functional in the Sukinda block. Th lo l 

popu l tion m the affect ar a b ing 

up1 Ii d lrinki n 1 wat r thr ugh 

Functi nal H us h Id Tap nn ·ti n 

(FH s , c rnpli nt with Bl ' l ' IO 00:_0 L 

stand rds. hi s nsur s an all rn'- Li v and afi 

ur e f w~lt r fi rd rn sti n umption. 

j 
~ 

Q: f 
~ Oct .,_~ 
~ 

(..) .. 
~ -J q: 

I 0 ct 
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II. Pcrn1a11ent Closure of Contam ina ted 

ourccs: Th GWB rep rt i I nti fi I 22 tub 

\V II 07 vill a lJ1 03 Gram 

P n ha t wh r wat r ampl s hawed 

Chr mium (Vl) ncentration above th 

p rmi ibl limit of 0.05 mg/1. In pursuance of 

the directions of this answering deponent, the 

Assistant Engineer, RWSS , Sukinda, along 

with his team, visited all 22 locations on 

16.11.2025. Subsequently, all 22 identified 

contaminated hand pumps were permanently 

removed and the sources sealed with the 

assistance of the local administration on 

11.12.2025 to prevent any further public 

exposure. 

5. That, basis the recommendations at Point No. 

5(8) and 5(9) of the said affidavit, this is to most 

humbly submit here that the Superintending Engineer, 

Drainage Division, Jajpur has reported on the 

contamination of the Damsala Nallah, which passes 

through villages including Chingudipal , Chirgunia 

Ghaga hali , and others. The repo1i confi rrns that wat r 

s mpl fro m the nallah how Chromium cone ntration 

ex 0.05 m /L. D m ala Nall ah i prim rily a 

drain h .nn I D r th di harg r • rnin w t r. 

urfoc run f, nd cgri ·ultu ra l run f J in t 

j 
i 
t ~ 

_J oa: 
~:) 

1 l) 

_{\ -1-, 

~ -J<t 

Cl. Q""1 
u 
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ol m ty 

rin:r ·. II i~ 11 )l u •i ,,wt ,d ( r i11trn I •,d I Jr d ,111 ':: ti · 11 ': • 

Ul- n r ' l 111 th r I 1rl, th I 1 IJ rinl , Ii, 

11 l l1 r Or1. inl , L i J I 11 , hj1 ur ht1 

., ·t 11 . .' i ' lnfo1 n '1tion Edu "nlion , ·111 I 11 11 II I rlti n 

ti iti . Th .. in ' lud n iti zi1 th Jo 

p p 1hti n r ' tin r hoardin 1 and s1 na 

pr min nt lo r1tion , and r ntin , wi I- pr ad 

~1 \ ren ·1mon th villag r , r Ii itly w ming 

th m that th wat r of the Damsala Nallah i 

ntaminat d and unfit for hw an or animal 

n umption. Th District Administration and the 

concerned Block development authorities have also 

been fonnally communicated regarding this 

contamination for necessary action. 

6. That, the deponent craves leave of the Hon'ble 

Tribunal to file fmther affidavit, if required at a later 

stage. 

7. That, the statements made in the present 

affidavit are true to the best of my knowledge and 

based on official records. 

t; ... . 

<' A "'\btlil luilV)IV{_, k 

DEPONENT 
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VERI 1~ JC ATION 

L th ~ b v e -n 111 d d p n n t, f h r by v r i (y th a l th 

C nt ffidn it a r tru nn I , rr c t t lh 

l f m , kn Id nd n thin ma l ri al has b n 

I d th r fr m. 

rifi d at J jpur n thi I 5th day f January, 2026. 

Byorn ra 

Notaf) 
Gov 
egd. 

{:') ... i&.4.. 1w ..... l\_ tM.. 
DEPONENT 
COLLECTOR 

JAJPUR 


	Index
	Affidavit filed by the Collector & District Magistrate, Jaipur - Respondent No. 5 in compliance to order dated 15.07.2025 Page No. 1 to 5


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Form", "isBackSide": false }



